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New Delhi, this the 22nd day of april,1397 -
Hon'ble Or.Jose P. Verghese, Vice-Chairman({l}
Hon'ble Shri S.P. Biswas, Member (A)
Shri Nand Ram 77-L,
sfo Shri Kanghya Lal,
R/o Barrack No.11, 0ld Police Lines,
Ra jpur Road, .
Belhi. esoPetiticnay
(By Advocate Mrs Meera Chhibbar) .?
Versus 3
1 Shri Tesjender Khanna,
Lt. Governor of Delhi,
Raj Niwas, Delhio
2. 3hri Nikhil Kumzr,
Commiss ioner of Police,
Police Headquarter, A S
MSO Building, I.P.kstate, o S
New DOclhioe . . o
3. Shri Yameen Hazur ika,
Deputy Commissioner of Police,
He.Gr.l, PHQ,MS0 Building, o
I.PoEstate, Neu Oelhi. eeoRBOpONROENIL

(By advoczbe Shri Arun Bharduwaj)

0RO E R (Oral)

(Or.Jose P. Verghess, Vice=Chairman)

In response to our orders dated 3.4.1997, rispomiznts

i
No. 2 & 3 sought for exemption from perscnal appseténzg
during our first sitting, we were not inciinad to gr.onk
such exemption. Since respondent noe. 2 has been dosch.bos .
3

wrongly, we confinad ¥ our orders only to rsspondant An.

and the counsel representing respondsnt no. 3 roguesied tol

Plzce the matter at 4.00p.m. today to comply our oédaggxl’
Respondent no. 3 is persunally present iﬁ‘ﬁéurt§ Ba ’
has apologised and regretted the delzy occurred:in:~ 
implemsnting the orders of this court., We accapt his
apologies alonguith submission of the counsel thst ha gh;1§§

file an affidavit by tomorroy alonguith the propos.-d
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order after iséuing the sams
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in due cour <,
thesegy, this Ce.P, is dispgsed of and notices issued
aro dischargeds
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